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No.15-02/2024-Restg.
Government of lndia

Ministry of Communications
Department ol Telecommu n ications

(Restructuring Section)
20, Ashoka Road, Sanchar Bhawan, New Delhi-1

Dated: 1 1.12.2024

OFFICE MEMORANDUM

Subject: - Selection to lhe post of Member in Telecom Disputes Settlement and
Appellate Tribunal .reg.

The undersigned is directed to torward herewith a copy of advertlsement
alongwilh its annexures (English & Hindi) tor inviting applications lrom interested and
eligible persons for selection to the post ol Member, Telecom Disputes Settlement and
Appellate Tribunal (TDSAT), for wide publicationidissemination in respective High
Courts.

Encl. : As above.

Digitally signed by

Prince Tomar
Dale. 1 1 -12-2024 1 5:12:09

(Prince Tomar)
Under Secretary (Restg.)

Tele: 2303 6178
Email: prince.tomar@nic.in

To,

The Registrar
(All High Courts)
(through email)

RAJASTHAN HIGH COURT. JODHPUR

\

No./RSJ/Estt.A(ii)t07tzoz4t63ss oate: ar?ttl€oAy

Copy forwarded to fottowing for information and necessary action: -

1. Hon'ble sitting ludges of RHC, .Jodhpur through their p.S.
2. Registrar (Admn.). RHCB, Jaipui with the request to circulate it

amongst all the Hon'ble ludges sitting at RHCB,.laipur through
their P.S.

3. Hon'ble Judges who have retired in December, 2022 and
thereafter.

4. All the Judicial Officers of District Judge cadre who are going to
retire on or before 31,.LZ,ZOZS.

5. Computer Cell, RHC, Jodhpur to upload it on website of
Court and E-mail to retired Hon'ble JudRajasthan High

is

ges.

mn.)



No.15-02/2024-Restg'
Government of lndia

Ministry of Communications

Deoartment of Telecommunications
(Restructuring Section) 

Room 810, Sanchar Bhawan

20, Ashoka noJ' Sancfrir Anawan' New Delhi-l

Dated: 10h December, 2024

Vacancv Circular

Subiect: - Setection for the post of Member in Telecom Disputes Settlement and Appellate

Tribunal-reg'

2

Tribunal:-The Telecom Disputes Settlement and Appellate Tribunal (TDSAT) is an ApPellate authority

established under the rer"co, n"jriutory Authoriiy of lndia Act, 1997 to hear various appeals under

tn" r"ru.o, n"grlatory Authority oiinoia A.t ISSZ. The Tribunal exercises jurisdiction over Telecom,

iiiorJoiiing, ln-formatlon Technology, Airport tariff matters and-Aadhaar related matters under the

iCA;;i r 9"dz 1as amendeo), the lni6imation Technology Act, 2008, the Airp-ort Economic Regulatory

euirrority or tnaii ect, 2008 and Aadhaar (Targeted Deliviry of Financial and Other Subsidies, Benefits

anJ services) ect, zdt6 & Aadhaar and Other Laws (Amendment) Acq 2019 respectively. Headquarter

of TDSAT is situated at New Delhi.

Vacancv: - Applications are being invited for the following anticipated vacancy:

Post Place Date of Vacancy

Member TDSAT HQ, New Delhi 13-09-2025

3. Qualification, Eliqibilitv, Tenure, Salarv etc:- The qualitications, eligibility, tenure, salary and other
terms and conditions of the appointment of a candidate shall be governed under the provisions of the
Tribunal Reforms Act,2021 (hereinafter referred to as'the said Act) and Tribunal (Conditions of
Servicel Rules, 2021 (hereinafter referred to as' the said Rules) in terms of which the present
position is shown below:-

3(a) Qualification: (As per Chapter-ll, Section 10-(b) ofthe said Rutes):-A person sha notbe
qualilied for appointment as Member unless l,e ls a person of ability, integrity and standing having
special knowledge of, and professional experience of, not less than twenty4ive rs /n omtcs,
busmess, commerce, Jeg. finance, accountancy, manageme stry, public affais,

/spuresadministration, telecommunications or any other matter which is useful to the Telecom D
Settle ment a nd Appell ate Tribu n al".

3(b) Age.' fAs per Chapter lt
age of fifly years shall not be el

, Section-3(1)of the said Act):- A person who has not completed the
igible for appointment as a Member.

3(c) Tenure: (As per Chapter-ll, Section-s
hold office for a term of four years or till he
earlier. 

-/-

(ii) of the said Act):- The Member
attains the age of sixty-seven

of the Tribunal shall
years, whichever is

3(d) 
. .salary & Allowances: (As per chapter-rv, section-10(2) and section-11 of the said Rules):-

The Member shall be paid a salary of Rs. two takh rventy-five thousand per month and shall be
entitled to draw allowances and benefits asare admissibleio a Government of lndia otficer holdinger9.up'A post carrying the same pay. other facirjties are admissibre as per the prouiiion. oiini
said Rules.

4 I+gsgg+J%99!El9!.,i-The Search-Cum-section committee constituted under the Tribunat
Reforms Act 2021 for recommending names for appointment to the said post shall scrutinise theapplications with respect to suitabirity. of application for the posts by giving oue *erlr,taje toqualiflcation and experience or candidates and shortiist candidate; io, ionor"ting 

- 
fe;onirinteraction. The final selection wlll be done on the basis of overall evaluation of candidatis done bvthe committee based on the quarification, experience and p"r-rrr intui"ati 

- -- '-'vgryv vv"v v'/



No TfuDA will be admissible to the candidates to be called for interview/interaction. The
candidates are required to make own arrangements,

Advertisement and Prescribed application form can be downloaded from Ministry's/
Tribunals website (http://www.dot.qov.in & http://www.tdsat.qov.in)

Any application received after due date/ without necessary Annextre as mentioned above,
will not be entertained.

lb

(Prince Tomar)
Under Secretary to the Govt. of lndia

Distribution

1. DDG(|T), DoT

2. Registrar, TDSAT

3. AII Ministries/Departments

4. E-Office, Notice Board, DoT

- for uploading on DoT's website

- for uploading on TDSAT'S wlbsite

- for wide publicity

t 
#liffi#ffifr*?:?:'":j".i;rr,:,i"#il,,H,l,"n officers a,e requested rhroush proper

(i) bio_data in the proforma at Annexu[e_1.

(ii) certificate to be furnrsh€d by the emproyer/ head of office/ forwarding authority as inAnnexure-l (for serving cou"irr"nt 
"nipi,iyJ"J'Ii,rl.

(iii) crear photocopies of the up{o-date cR/A'AR dossier of the ofri( er containing cR/ApARs ofat teast last five years duty attested by; d;j;;i"*.
(iv) cadre clearance( for serving Government emptoyees onty).

(v) integrity certificate/clearance from vigilance and disciplinary angle as in Annexure-lll.

(vi) statement giving detairs of major or minor penarties, if any, imposed on the officer during the
last ten years.

The application, comprete in all respect may be sent to the folrolving address, physicar
copy by post and soft copy by emait, latest by l,tst January, zOZs tit OS-SO pi/t'.

o.

7.

8.

Shri Ramanuj Dey
Deputy Secretary to Govt. of lndia
Room No.1011, Sanchar Bhawan
20 Ashoka Road, New Delhi-110001.
Ph:0'11-23036235.
email: ramanui.dev@nic.in



(1'

Annexure-l

1. Name:

2. Date of Birth

3. Category(SC/ST/OBC/UR)

4. Designation/Profession

5. Contact Details

6. Cadre/Service Whereverapplicablel

7. Educational qualification (in reverse chronological order):

8. Work Experience:

8A. For the experience as employee, Employment record in chronological order
( starting with present Employment, list in reverse:

S . No. Name & address of
employer

(Gov1./PSU/Ministry/

Departmenuany other

Designation,
Pay or Scale of
pay (Pay in Pay
Matrix)*

Period of

Service

Nature of work/
experience

From To

*Also indicate Sl No. in above, which is equivalent to Additional Secretary/District
Judge/Additional District Judge/Major General (as applicable under the qualification) or above

Space for

photograPh dulY

signed bY

candidate

Residential Official

PermanentPresent

Address:

Mobi e/Phone No.

Email:

Sl, No Name of
University/
Equivalent
lnstitution

,Degree Year of
passing

Division/
o/o of marks
obtained

Academic
Distinction

SubjecV
Specialization

l



Pi;"n",Il,n,t1,:, ii["J:T:' 
as Proressionar record in chronorosicar )rder starting with present

ervice matters /Judlcial or eusal-Judicial /Criminal /Civil /Taxation /Company

/Environmental matters /Finance /Accountancy /Economics /Business /cornmerce /Management /publicAffairs or any other as may be appticabte. e.gLg"r;^l;[[ 'd;r;rn,n"r,t, 
,r any, may be indicated.

'Such as Administration /S
Affairs

I Date from which drawing the pay scale in the
grade of Additional Secretarv/
District JudgeiAdditional 6istrict Judgei
Major General to the Government of
lndia or any equivalent rank (wherever
applicable).

10. Write up on adjudicating experience of the
applicant (200 words) [Wherever applicabtel

1 1. Experience alongwith brtef write up in handling

Cases before relevant Courtsff ribunals/

[if applicable]

12. Proof of Experience, including

EnrolmenURegistration No. as an

Advocate/CA etc. lFor candidates othet than

Govt. or Judicial oflicersl

73. Annual lncome along with copy of latest

l'fR [For Candidates other than

Govt. or Judicial Officersl

74. Write up on 05 major achievements

(200 words each)

1 5. Awards/honours/Publications, if any

16. Affiliation with the professional bodies/:

lnstitutions/societies/or any other body

lncluding political party.

17. Additional information, if any, which

You would like to mention in

support of the application for the

post.

Details of I)uch cases

(Reported cases/Unreported Cases

Period of

Service

Sl. No. Details of
Profession

From To

Natu re o work done*



DECLARATION

l. I certify that the foregoing information is correct and complete to the best of knowledge and belief
and nothing has been concealed/distorted. lf at any time I am found to have concealed/distorted
any material information; my appointment shall be liable to summary termination without notice.

2. I shall not withdraw my candidature after the meeting of the Selection Committee.

3. I shall not decllne the appointment, if selected for appointment by the ACC.

4. I shall join within 30 days from the date of issue of order of appointment.

Yi 5. lamawarethat:1 case lviolateanyof the conditions mentioned atSl.No.2 to4, the Government
of lndia is likely to debar me for a period of three years for consideration for appointment outside
the cadre and in any Autonomous Body/Statutory Body/Regulatory Body.

P lace

Date :

Signature of the candidate

{.



An nexureJl

CERTIFICATE TO BE FURNISHED BY THE EMPLOYER/HEAD OF OFFICE/FORWARDEING AUTHOTITY

(Applicable to Serving officiats)

1. Certified that the particular furnished by Shri/SmUKum......
possesses educational qualifications and experience mentioned in Ann(,xure_1,

2. lt is also certified that there is no vigilance/-di1.iplinary case either penling or being contemplated against
him/her and vigilance clearance issued by CVO in the enclosed AnnexL,re (111.

3. His/her integrity is certified.

are correct and he/she

4. No major or minor penalty was imposed on S
years period.

5. The upto-date attested Photostat
attested) in respect of Shri/SmUKu

during the last 10

copies of ACR/APAR of last years (€ach page of ACR/APAR should be
.is enc osed.

(Name & Signatur I of the controtling officer with seal)



Annexure-lll

CU FT CE

L Name of the Oflicer (in full)

2. Fathers name

3. Date of Birth

4. Date of Retirement

5. Date of entry into service

6. Service to which the officer belongs

including batch /Year/ cadre etc. ,

wherever apPlicable

?. Positions held (During ten preceding years):

8. Whether the officer has been placed on the

agreed list or list of Officer of

Doubtful lntegrity (if yes, details to be given)

9. Whether any allegation of misconduct

lnvolving vigilance angle was
( 

examined againstthe officer during the

last 10 Years and if so with what

result.

10. Whether any Punishment was awarded to

the officer during the last 10 years and if

so, the date of imposition and details of

penalty.

VIF ILAN c B NGS

(To be furnished and siqned bv the CVO or HOD)

t

S tol Organisation

(name in

{ull) Oepartment
concerned (in case
of officers of PSUs
etc.)

From ToDesignation
& Place of
Posting

Administrative/

Nodal Ministry/



12. ls any action contemplated against the

Officer as on date (if so, details to be

furnished.

Date

(NAME AND SIGNATURE)

I l. ls any disciplinary/ criminal proceedings

or charge sheet pending against the

officer as on date (if so, details to be

furnished, including reference number, if

any of the Commission)


